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[Dr. Ram Sll'bhag Singh] 
10 them should be discussed durin, 
this session. 

"I ~f1f ml" (!U): ~ ~ 
;mrrm~ I 

DR. RAM SUBHAG SINGH: Yes. 
But the decision taken was that at 
least two of them should be discussed 
during this session. The session is on 
and I am committed to provide time 
for two motions. 
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THE D:EPUTY PRIME MINISTER 

AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): I am not 
going to give any assurance that is 
asked for by the hon. Member. I am 
not called upon to do 80. If the hon. 
Member has got information about 
any meeting of the Executive Com-
mittee that was held by the Congress 
Party. I am not responsible fOr that 
infonnation. It was a private meet-
ing. All parties hold their meetings 
privately; it is ont only the Congress 
Party that does it. There will be no 
sanctity left to these meetings if they 
are going to be utilised in the manner 
in which it is being used. That is 
one thing. This is one way at get-
ting from us a report about what 
happens in the Executive Committee. 
I am not going to oblige members in 
this matter . . . 
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SHRI MORARJI DESAI: If the 
hon. members only want to make 
noise. I cannot help It. r am prepar-
ed to sit down It they want. to make 
noise. I did not make any noise when 
he read it. But the hon. member. 
want to make noise now. Why do 
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[Shri Morarji Desai] 
they not want to hear me? If the 
hon. members are very courageous, 
they cannot frighten me. That. is 
what I am going to tell them. They 
cannot dictate to me. I do not want 
to dictate to them anything. But one 
who does not want to be dictated 
must not dictate to somebody else 
anything. This is what 1 have to 
plead with my hon. friends. 

I am not, therefore, going to say 
what happened in the Executive 
Committee, but I must say here when 
he has put two matters that I assur-
ed the Executive Committee . . . (In-
terruptions) 

"'~ft=l'~: mtf.t~ ~~I 
fR~mit~~ ~ ..... . 
(1~'fT;f) ....... . 
SHRI MORARJI DESAI: He has 

not heard me at all. 

MR. SPEAKER: You may not 
agree with him, but you should' hear 
him. 

SHRI MORARJI DESAI: What I 
am saying, he has not heard me. I 
-am not referring myself to any assu-
rance; I am referring to the report in 
the Patriot. If the hon. Member relies 
on, and he also repeats it, where is 
it said that I assured the Executive 
Committee members or the Executive 
Committee that decision will be taken 
with the consent of the Executive 
Committee? This is entirely false, 
and it any members of my Party 
haVe told the hon. Member, I should 
like to be confronted with them. 

-Then he will know who is right and 
who is wrong, because this is not a 
thing which is said even by the far-
thest imagination. Therefore, this is 
entirely wrong. 

About the other thing, when I have 
said it, I am within my rights; that 
is also a duty that the Governm.ent 
should consult the Party before it 
takes any important decision; there-
tore, it was wrong to have taken this 
detlltion without taking the party in-
to consultation. That is all that I 

have said. 
stick to it. 
say. 

12.24 hrB. 

(Arndt.) Bm 
I stick to it and I will 
I have nothing more to 

BANKING LAWS (AMENDMENT) 
BILL-contd. 

MR. SPEAKER: We now take up 
further consideration of the following 
motion moved by Shri Morarji Desai 
on 1st August, 1968, namely:-

"That the Bill further to amend 
the Banking Regulation Act, 1949, 
so as to provide for the extension 
Of social control over banks and for 
matters connected therewith Or in-
cidental thereto, and also further 
to amend the Reserve Bank of 
India Act, 1934, and the State Bank 
of India Act, 1955, as reported by 
the Select Committee, be taken into 
consideration." 

Yesterday there was a point of 
order raised by Shri Srinibas Misra. 
Would the hon. Minister like to say 
something about the point of order? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): This is a fan-
tastic point Of 'Order that has been 
raised. That is all that I would say. 
It either means that ihe hon. Member 
does not know how to read the sec-
tions of law or it means that this is 
a deliberate attempt only to pap 
time, for the thing is so clear. He 
says that these sectIons are omitted. 
I do not know how he says that these 
sections are omitted. 

SHRI SRINIBAS MISRA (Cuttack): 
He may be the Deputy Prime Minls-
ter Or Shri Morarji Desai. But fa he 
entitled to speak like this? 

SHRI MORARJI DES4I: I am en-
titled to speak like that? If I am not 
justified, the hon. Member can cer-
tainly pull me uP. Let him first hear 
me and then say What he wants. 

He has iaid that certain sections are 
omitted from this Act. That is not 


